[ 5 Decemb er, 2023 ]

STl T A1ea : AR, N, 3T H+1 S o) <1 T HR]T fA9g & o717 27
MR. DEPUTY CHAIRMAN: Now, Dr. Radha Mohan Das Aggarwal.

Demand for the provision of salaries and allowances to local representatives
of the constituency
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DR. JOHN BRITTAS (Kerala): Sir, | associate myself with the matter raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with the
matter raised by the hon. Member.

SNt Suuafa : FEE s famasia Rig drgsiil Demand to Implement Uniform
National Level Parameter for Release of Prisoners. Not present. S IEEIR! HEI],
S MY SIRT AR I &, 1 S9b Aecd DI GASHT A1 AMMRY 3R IF a7 Hig[a I
YET A1 3R 3R 819¥ # &, 9 3MMUdT &9 9 UR 78! &, oI I8 AMUd oy self
introspection T 49T 21 ...(FHH)... 1T SfSYI AT Big WIS 8] gl 169 i,
JMT ] BT ST %, e Y 34 g g 81 WiSll Dr. Fauzia Khan, on ‘Request to
Address the Issue of Missing Women in India’.

Need to address the issue of missing women in India

DR. FAUZIA KHAN (Maharashtra): Thank you, Sir. The issue of missing women in
the country is alarming with 10,61,648 women missing alone in the years 18 and above
and 2,50,430 girls below 18 years have reported missing between the years 2019-21.
Over two lakh women went missing in the State of Madhya Pradesh alone between
the years 2019-21. Yet the reasons have remained undisclosed. Sir, the suspected
reasons behind the disappearance of these women are diverse like trafficking, trade
and, in minuscule cases, elopement. Tackling this issue requires collective action on
various fronts, strengthening law enforcement to identify networks, enhancing border
control, establishing a database for accurate identification of the reasons for the
disappearances. Additionally, the numbers have come as a surprise to many
indicating the lack of awareness of the incidents of disappearance of women.
Therefore, public awareness campaigns, community involvement and educational



